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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 19496 of 2025

Savita
..... Petitioner(s)
Versus
State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) : Mohammad Umar Khan
Counsel for Respondent(s) . C.S.C.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Mohammad Umar Khan, learned counsel for the writ petitioner
and Sri Manish Kumar, learned Standing Counsel for the State.

2. Essentidlly, in the present writ petition, challenge has been raised to the
show cause notice dated 25.09.2018 show causing the writ petitioner. The
present writ petitioner has been presented before this Court in the month of
December 2025. More than 7 years have passed. There is nothing on record
to show any ground so as to condone the delay and laches.

3. Bethat asit may be, it is always open for the writ petitioner to respond to
the show cause notice, in case he has not responded and once the same is
done, orders would be passed, if not already passed.

4. With the aforesaid observations, the writ petition stands disposed of.

January 7, 2026

N.S.Rathour

(Vikas Budhwar,J.)
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